RAJYA SABHA [13 March, 2002]

Commission, infer ala, adcquate number of police personnel in order
to ensure that the elections were held smoothly and peaccfully. The
Chief Minister of Delhi had also suggested that the clections to the
Corporation might be held on 21* Fcbruary, 2002. The Central
Government did not, however, consider it possible to sparc during
the month of February, 2002 any additional Para Military Force for
the said purposc in view of heavy commitment of such Force in
connection with Asscmbly eclections in four other States.

(b) Declhi Police have projected a requircment of 35 Coys of
Central Para Military Force to assist them in conducting the ensuing
elections to the Municipal Corporation of Dclhi.

(¢) The overall availability of the Force was kcpt in view before the
Government of National Capital Territory of Dclhi was advised that
it was not possible to sparc any additional Force during the month of
February for conducting the Municipal Elections.

1000 MW coal based power plant in Karnataka

*144. SHRI K. RAHMAN KHAN: Will thec Minister of POWER be
pleased to state:

(a) whcther Government arc planning to sct up 1000 MW coal
based power plant in Karnataka; and

(b) if so, the details of the tcchnical feasibility study conducted in
this regard?

THE MINISTER OF POWER (SHRI SURESH PRABHU): (a)
and (b) On the basis of a request from the Government of
Karnataka, National Thermal Power Corporation (NTPC) carricd out
a pre-feasibility exercise in May, 2001 for sctting up a 2000 MW coal/
Liquefied Natural Gas (LNG) bascd power projcct ncar Karwar in
Karnataka and it was found to be a non-viable option to take up such
a project at Karwar cither with coal or LNG as fuel. NTPC also
examined a sitc in Brahmavar Sub-Taluk, Udupi Taluk and District
in June, 2001 but did not find it suitable. Further. the request of
Government  of  Karnataka for NTPC's  participation  for
implementation of Vijayanagar power project as a joint Venturc was
examined by NTPC, but was not found techno-cconomically suitable.
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NTPC has, howcver, indicatcd that thcy may cxaminc the
possibility of setting up a coal bascd powcer project for Mangalore for
inclusion in its long term capacity addition programme in 12'® Plan, if
a suitablc sitc with availability of land to the cxtent of 2500-3000
acres conforming to thc power plant sitting criteria (fulfilling
environmental and civil aviation rcquircments) ‘is identificd by
Government of Karnataka preferably within 50-60 Kms from
Mangalorc Port and closc to sea or adecquate watcr source and
Konkan Railway linc. There has been no response from Government
of Karnataka in this rcgard.

Passport Reading Machines at Bangalore Airport

*146. SHRI K.C. KONDAIAH: Will the Minister of HOME
AFFAIRS be pleased to statc:

(a) whether therc is any proposal for putting up statc-of-the-art
passport reading machines at thc Immigration Counters at the-
Bangalorc airport;

(b) if so, how many such machincs arc being installed at Bangalore
airport;

(¢) what is the cost of these machines and from where these are
being imported;

(d) whether clearance has been given to the Karnataka State
Government to procurc these machines; and

{e¢) the approximate time to be taken for immigration clearance
after installing these machines at Bangalore airport?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI CHENNAMANENI VIDYA SAGAR RAOQ): (a)
to (c) There is proposal under the consideration of the Government
of Karnataka to import four passport rcading machincs from UK at
an cstimatcd cost of Rs.17 lakhs. for being installed at the Bangalore
International Airport.

(d) and {e¢) The Government of India has not rcccived any
proposal from the State Government of Karnataka for clearance in
this regard.
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